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TRANSPORT DEPARTMENT
NOTIFICATION

Shimla-02, the 07" April, 2016

No. TPT-A(3)-4/2004-Loose.—In supersession of all pervious notification issued in this

behalf by the Government, the Governor, Himachal Pradesh is pleased to notify the Executive
Engineer (Mechanical), Dharamshala Distt. Kangra, Himachal Pradesh Public Works Department,
as Technical Officer, for certification in respect of all vessels/ of boats to be plied in Chamera Dam
Reservoirs in Chamba Distt, and the Pong Dam reservoirs in Distt. Mandi with immediate effect as
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per provisions laid down in rule 6 of the Govindsagar Ferries, 1965, framed under Himachal Ferries
Act, 1956.

By order,
Sanjay Gupta,
Principal Secretary (Transport).

TRANSPORT DEPARTMENT
NOTIFICATION
Shimla-02, the 07" April, 2016

No. TPT-A(3)-4/2004-Loose.—In supersession of all pervious notification on this behalf
issued by the Government of Himachal Pradesh the Governor, Himachal Pradesh is pleased in
exercise of the powers vested in him under Section 5 of the Govindsagar Ferry Rule, 1965 framed
under Himachal Pradesh Ferries Act, 1956 to notify the Deputy Commissioner, Chamba (Chamera
Dam), Deputy Commissioner, Kangra (Pong Dam) and Deputy Commissioner, Mandi (Kol Dam)
as the Registering Authority for all the vessels plying /allowed to be plied in respective Reservoirs

with immediate effect.

By order,
Sanjay Gupta
Principal Secretary (Transport).

TRANSPORT DEPARTMENT
CORRIGENDUM
Shimla-02, the 18" April, 2016

No. TPT-A(3)-4/2004-Loose.—In continuation to this department notification of even
number dated 07-04-2016 the word appeared “District Mandi” in sixth line after Pong Dam
reservoirs may be read as Distt. Kangra instead of Distt Mandi.

By order,
Sanjay Gupta,
Principal Secretary (Transport).
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DI TG FAT HeAU-Y(4)—1 /97 ARRI 31—01—2002 RT ARG fFAMS U< g
Sfd, g fUser aif iR o1y e &R fOvrT, SU AR, avi—1 (Rreufya) widl iR ur=fa
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[Authoritative English text of this department Notification No. No.SJE-A-B(1)-4/2012 dated 20th
April, 2016 as required under article 348 (3) of the Constitution of India].

SOCIAL JUSTICE & EMPOWERMENT-B DEPARTMENT
NOTIFICATION
Shimla-2, the 20th April, 2016

No. SJE-A-B (1)-4/2012.—In exercise of powers conferred by proviso to article 309 of the
Constitution of India, the Governor, Himachal Pradesh, in consultation with the Himachal Pradesh,
Public Service Commission, is pleased to make the following rules further to amend the Himachal
Pradesh Scheduled Castes, Other Backward Classes, and Minority Affairs Department, Deputy
Director, Class-1 (Gazetted) Recruitment and Promotion Rules, 2002 notified vide this
Department Notification No. Kalyan-A(4)-1/97 Dated 31/01/2002 namely :—

1. Short title and commencement.—(1) These rules may be called the Himachal
Pradesh Scheduled Castes, Other Backward Classes, and Minority Affairs Department, Deputy
Director, Class-A (Gazetted) Recruitment & Promotion (1st Amendment) Rules, 2016.

(2) These rules shall come into force from the date of publication in the Rajpatra,
Himachal Pradesh.

2.  Amendment of Annexure-A.—In Annexure-“A” to the Himachal Pradesh Scheduled
Castes, Other Backward Classes, and Minority Affairs Department, Deputy Director, Class-I
(Gazetted)

Recruitment & Promotion Rules, 2002 for the existing provision against Col. 11, the following
provision shall be substituted, namely:—

“By promotion from amongst the District Welfare Officer who possess 3 years regular
service or regular combined with continuous ad-hoc service, if any, rendered in the grade
failing which by promotion from amongst the District Welfare Officer who have rendered 5
years regular service or regular combined with continuous adhoc service if any, combined
as District Welfare Officer and Tehsil Welfare Officer which shall also include essential
service. of 2 years as District Welfare Officer:

Provided that for the purpose of promotion every employee shall have to serve atleast one
term in the Tribal/Difficult areas subject to adequate number of posts available in such areas:

Provided further that the proviso (I) supra shall not be applicable in the case of those
employees who have five years or less service left for superannuation:

Provided further that Officers/Officials who have not served atleast one tenure in
Tribal/Difficult area shall be transferred to such area strictly in accordance with his/her seniority in
the respective cadre.

Explanation I: For the purpose of proviso (I) supra the “term” in Tribal/Difficult areas
shall be normally three years or less period of posting in such areas keeping in view the
administrative requirements and performance of the employee.

Explanation II: for the purpose of proviso (I) Supra the Tribal/Difficult Areas shall be as
under:-
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1. District Lahaul & Spiti.
2. Pangi and Bharmour Sub Division of Chamba District
3. Dodra Kawar Area for Rohru Sub Division.

4. Pandrah Bis O Pargana, Munish Darkli and Gram Panchyat Kashapat, GP of Rampur
Tehsil of District Shimla

5. Pandrah Bis Pargani of Kullu District 6. Bara Bangal Area of Baijnath Sub Division of
Kangra District.

7. District Kinnaur.

8. Kathwar and Korga Patwar Circles of Kamrau Sub Tehsil, Bhaladh Bhalona and
Sangma Patwar Circles of Renukaji Tehsil and Kota Patwar Circle of Shillai Tehsil in
Sinnour District.

9. Kanyol-Bagra Patwar Cirle of Karsog Tehsil, Gada Gussaini, Matyani, Ghahnyar,
Thachi, Baagi. Somgad and Kholanal of Bali-Chowki Sub Tehsil, Kharwar, Kutgarh,
Craman, Devgarh, Trailla Ropa. Kathog. Silh-Badhwani, Hastpur, Ghamrehar and
Bhatehar Patwar Circle of Phadhar Tehsil, Chiuni, Kallpar, Mangarh, Thach-Bapa.
North Magru and South Magru Patwar Circles of Thunag Tehsil and Batwar Patwar
Circle of Sunder Nagar Tehsil in Mandi District.

(1) Inall cases of promotion, the continuous ad-hoc service rendered in the feeder post, if
any, prior to regular appointment to the post shall be taken into account towards the length of
service as prescribed in these rules for promotion subject to condition that the ad-hoc appointment/
promotion in the feeder category had been made after following proper acceptable process of
selection in accordance with the provision of R & P rules, provided that :

(i) in all cases where a junior person become eligible for consideration by virtue of his
total length of service (including the service rendered on adhoc basis followed by regular
service/appointment) in the feeder post in view of the' provision referred to above, all persons
senior to him/her in the respective category post/cadre shall be deemed to be eligible for
consideration and place above the junior person in the field of consideration:

Provided further that all incumbents to be considered for promotion shall process the
minimum qualifying service of atleast of three years or that prescribed in the R&P rules for the
post, whichever is less:

Provided further that where a person becomes ineligible to be considered for Promotion on
account of the requirements of the preceding proviso, the person(s) junior to him shall also be
deemed to be ineligible for consideration for such promotion.

EXPLANATION:- The last proviso shall not render the junior incumbents ineligible for
consideration for promotion if the senior ineligible person happened to be exservicemen recruited
under the provisions of Rule 3 of the Demobilized Armed Forces Personnel (Reservations of
vacancies 'In Himachal State Non-Technical Services) Rules, 1972 and having been given the
benefit of seniority there under or recruited under the provision of Rule 3 of the Ex-servicemen
(Reservations of vacancies in Himachal Pradesh Technical Services) Rules, 1985 and having been
given the benefit of seniority there under.
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(2) Similarly in all cases of confirmation' continuous ad-hoc service rendered on the
feeder post, if any, ‘prior to the regular - appointment against such posts shall be taken into account
towards - the length of service, if the adhoc appointment/promotion had been made after proper -
selection and in accordance with the provisions of R & P Rules:

Provided that inter-se seniority as a result of confirmation after taking into account adhoc
service rendered as referred to above shall remain unchanged.”

By order,

Sd/-
Secretary (SJ&E).

HIGH COURT OF HIMACHAL PRADESH SHIMLA -171001
NOTIFICATION
Shimla, the 19th April, 2016
No.HHC/GAZ/ 14-265/03.—Hon’ble the Chief Justice has been pleased to grant ex-post
facto saction of 04 days’ commuted leave w.e.£26.2.2016 to 29.2.2016 in favour of Dr. Abira Basu,
Civil Judge (Senior Division)-cum-ACJM, Nurpur, H.P.

Certified that Dr. Abira Basu has joined the same post and at the same station from where
she proceeded on leave, after expiry of the above period of leave.

Also certified that Dr. Abira Basu would have continued to hold the post of Civil Judge
(Senior Division)-cum-ACJM, Nurpur, H.P., but for her proceeding on leave for the above period.

By order,
Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH SHIMLA -171001
NOTIFICATION
Dated: 06" April, 2016

No.HHC/Admn.3(282)90-1.—06 days earned leave on and w.e.f 11.04.2016 to 16.04.2016
with permission to prefix Second Saturday and Sunday falling on 09.04.2016 & 10.04.2016 and
suffix Sunday falling on 17.04.2016 is hereby sanctioned in favour of Shri Hem Raj, Deputy
Registrar of this Registry.

Certified that Shri Hem Raj is likely to join the same post and at the same station from
where he proceeds on leave after the expiry of the above leave period.
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Certified that Shri Hem Raj would have continued to officiate the same post of Deputy
Registrar, but for his proceeding on leave.

By order,
Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH SHIMLA -171001
NOTIFICATION
Dated: 11" April, 2016

No.HHC/Admn.3(227)/86-1.—23 days Commuted leave(in two spells) ie 16 days
commuted leave on and with effect from 13.01.2016 to 28.01.2016 & 07 days commuted leave on
and with effect from 03.03.2016 to 09.03.2016, is hereby sanctioned,ex-postfacto, in favour of Shri
Siri Ram Verma, Assistant Registrar of this Registry.

Certified that Shri Siri Ram Verma has joined the same post and at the same station from
where he had proceeded on leave after the expiry of the above leave period.

Certified that Shri Siri Ram Verma would have continued to officiate the same post of
Assistant Registrar, but for his proceeding on leave.

By order,
Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH SHIMLA -171001
NOTIFICATION
Shimla, the 19" April, 2016

No.HHC/Estt 7(35)/2007.—In supersession of Notification No.HHC/Admn.1(18)/78/XIV-
31341-48, dated 1.12.2015, Hon’ble the Chief Justice in exercise of the powers conferred by
Section 5 read with Section 2(h) of the Right to Information Act, 2005(Act No.22 of 2005) has
been pleased to designate Shri Subhash Chauhan, Assistant Registrar of this Registry as State
Public Information Officer at High Court Level, till further orders.

By order,
Sd/-
Registrar General.
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HIGH COURT OF HIMACHAL PRADESH, SHIMLA -171001

NOTIFICATION
Shimla, the 19th April, 2016

No.HHC/Admn.10(155)/92-XVIL.—In exercise of the powers vested in Hon’ble the Chief
Justice under section 5(1) of the Commercial Courts, Commercial Division and Commercial
Appellate Division of High Courts, Act 2015(Act No.4 of 2016) (hereinafter referred as the ‘Act’),
Hon’ble the Chief Justice is pleased to constitute Commercial Appellate Division in High Court of
Himachal Pradesh to deal with appeal(s) from the order(s)/judgment(s) passed by Commercial
Division.

By order,
Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH SHIMLA -171001
NOTIFICATION
Shimla, the 19th April, 2016

No.HHC/Admn.10(155)/92-XVII.—In exercise of the powers vested in Hon’ble the Chief
Justice under section 4(1) of the Commercial Courts, Commercial Division and Commercial
Appellate Division of High Courts, Act 2015(Act No.4 of 2016) (hereinafter referred as the ‘Act’),
Hon’ble the Chief Justice is pleased to constitute Commercial Division in High Court of Himachal
Pradesh to deal with Commercial Disputes as defined in the Act.

By order,
Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA -171 001
NOTIFICATION
Shimla, the 22nd April, 2016

No. HHC/GAZ/14-58/75-XII1.—It is hereby notified for information of the Civil Judges
(Junior Division) concerned that the 65th Departmental Examination under Rule 18 of the
Himachal Pradesh Judicial Service Rules, 2004 will be held in the premises of the High Court,
Shimla-171 001 on the following dates:—
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Date Paper/subject Time

Monday Criminal Law 10.00 AM to 1.00 PM
06.06.2016

Civil Law 2.00 PM to 5.00 PM
Tuesday Revenue Law-1 10.00 AM to 1.00 PM
07.06.2016

Revenue Law-I1I 2.00 PM to 5.00 PM
Wednesday Accounts 10.00 AM to 1.00 PM
08.06.2016

Constitutional Law 2.00 PM to 5.00 PM

By order,
Secretary Departmental
Examination Committee.

HIGH COURT OF HIMACHAL PRADESH AT SHIMLA-171 001
NOTIFICATION
Shimla, the 22nd April, 2016

No.HHC/GAZ/14-280/05.— It is hereby notified for information of Additional District and
Sessions Judge concerned that 14th Departmental Examination under Rule 18 of the Himachal
Pradesh Judicial Service Rules, 2004 will be held in the premises of the High Court, Shimla-
171 001 on 4.6.2016:—

Date Paper/subject Time

Criminal Law 10.00 AM to 1.00 PM

Saturday

June 4, 2016
High Court Rules & 2.00 PM to 5.00 PM

Orders and Accounts

By order,
Secretary Departmental
Examination Committee.
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fBme—2, 27 30, 2016

AT 0 $10 T0(3)—9 /2011, —ZH=d U™ & IuuTed, feArae uer R e fHares
4, 2012 & 99 81— & SU M (6) @ ol S fifed wifdaal &1 waT &xd 8¢, TR
T, gHeen @ @R & ®Y H GANI IO, FaRll @RI are TR 15, TR AT g,
Rt ®iTe1, RHae Uew iR SUARTUR & w9 # 31 qd= o], (el 9 7R, a1€ %R 10
TR 7 gemen e wirer, ed uqwr & Maied & aRig 9-4-—2016 9 @13 ay @l 37afe
& fory, JoTu=, fRAMEe Ueel | SHARRY &I GaAT & oy ffeRIferd v ¢ |

MY g1,
AIST e,
JfaRad g g (e f[aem) |

[Authoritative English text of this Deptt. Notification No. UD-A(3)-9/2011 dated 27.4.2016 as
required under clause (3) of Article 348 of the Constitution of India].

URBAN DEVELOPMENT DEPARTMENT
NOTIFICATION
Shimla-2, the 27™ April, 2016
No.UD-A (3)-9/2011.—In exercise of the powers vested in him under sub-rule (6) of rule
81-B of the Himachal Pradesh Municipal Corporation Election Rules, 2012, the Governor of
Himachal Pradesh is pleased to notify, the election of Ms. Rajni R/o Khanyara, Ward No.15, MC
D/Shala, Distt. Kangra, H.P. as Mayor and Sh. Devinder Jaggi, R/o Sham Nagar, Ward No.10, MC
D/Shala, Distt. Kangra, H.P. as Deputy Mayor of the Municipal Corporation, Dharamshala for a

term of two and half years with effect from 9.4.2016, in the Rajptra of Himachal Pradesh for
general information of the public.

By order,
Manisha Nanda,
Addl. Chief Secretary(UD,).

e u<er gRedl AU ar
fBryer, 25 3idl, 2016

Jo: faoHo—fAem—afafy 67/ 1—13 /2013 —f8Amael ueer faus W @1 ufhar ud
ST Fared gaett, 1973 @ W, 209 3R 211 & STTRYT H HIEAN 3de Werey | ay
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2016—17 & fory fed Hew &1 = AfRfoal g AR & J9ufa dem gexd dAMifhd fhar
B
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7. =0 famg R eSS
8. I o1y "o R
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7. Y PR o REES)
8. & Xfd TR L A
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1. % &g YA : guTafe

2. 2N 3YR TN HHE e
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In the Court of Sh. Rohit Rathour, HAS., Marriage Officer-cum-Sub-Divisional Magistrate,
Kullu, Distt. Kullu, H.P.

In the matter of :

1. Sh. Sunil s/o Nawang Tashi, /o Ward No. 4, Math Road Upper Sultanpur, Teh. &
Distt. Kullu, H.P.

2. Smt. Meenakshi d/o Gian Chand, r/o Village and P.O. Khoksar, Tehsil Keylong, Distt.
Lahaul-Spiti

.. Applicants.
Versus
General Public
Subject :  Proclamation for the registration of Marriage under section 16 of Special marriage Act,

1954.

Sh. Sunil and Smt. Meenakshi have filled filed an application on dated 13.04.2016 along
with affidavits in the Court of undersigned under section 16 of Special Marriage Act, 1954 that
they have solemnized their Marriage on 13.10.2015 and they are living as husband and wife since
then, hence their marriage may be registered under the Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage can file the objection personally or writing before this
court on or before 13.05.2016. The objection received after 13.05.2016 will not be entertained and
marriage will be registered accordingly.

Issued today 13.04.2016 under my hand and seal of the court.

Sd/-
Marriage Officer-cum-
Sub-Divisional Magistrate, Kullu (H.P.).
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